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Date of Order 

~-

Orders 

22-9-1997 ---
Mr. c .a .Sharma, counsel for: the applicant 

The learned counsel for the applicant seeks 

perm iss ion to withdraw the OA \-d.th perm iss ion to 

file a fresh appl i.::at ion. Perm iss ion to withdraw 

the OA is gr.3.nted. The Oi\ is dismissed as t·dthdrawn. 

The appl i.:o~nt m:ty file a fresh o.z.. tom idh would be 

cons ide red subject to j ust except ions • 
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